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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

-

0.A. 578£91. Dt. of Decision : 12-B-1994.

_ﬁﬁﬁr. K. Mangapathi Rao ‘ «+ Applicant.

s ‘

.1« Union of India, rep. by
the Saecrstary, Dept. of
Personnel & Training,
Administrative Reforms and _
Public Services, Central y
Secretariat, New Dalhi.

_7. ‘ »
Hqi}§ 2, Union Public Service Commission
' rep. by its Secretary,
! Dholpur@ houss, ﬁau Delhi.
J. State of Andhra Pradzsh rep.
by the Chief Secretary to
. Gavernment (GAD Section) Dsepartment,
- Secretariat Buildings, Hyderabad.
4, K. Rami Reddy
5. 8. Aravinda Reddy
6. R, Sunder Singh
7. P. Krishniah

8. C. Umamahashwara Rac .+ Raspondants.

Counsel for the Applicant : Mr. P. Navyesn Rao for
Mr. Y. Suryanarayana

Counsel for the Respondents : Mr, N.V.Ramana,Addl.CGSC.

Mr. O.Pandurange Reddy, Spl. counssl
for A.P.

CORAM:
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THE HON'BLE SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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OA.578/91

Judgement
\('Aé per Hon, Mr, Justice V, Neeladri Rao, V.C. )

Heard Sfi P. Naveen Rap, for Sri Y, Suryanarayana,
learned counsel for tﬁe applicant, Sri N.V. Ramana, and
Sri D, Panduranga Reddy;ﬁgéégggg counsel for the
respondents,
2. By the time this DA was filed, the applicant was
working as Special Grade Deputy Collector. When he was
within zone of consideration, fer-copsideration for
promotion to IAS from AP State guota for 1990, his case
was considered.-But he was not empanelled in the Selectr
list for that year, Being aggrieved, the applicant

preferred this Dﬂvy From 1982-87, the applicant was on

deputation to Fisheries Department and during that period

he worked as Administrative Officer, Kblleru lake Deve-
lopment Committee, For the said périod, the applicant

had written his self-appraisal reports, There was no

: . } ey
.ighportlng {Pfficer above the applicant during the said

_period., The Accepting Officer was Commissioner of land
Revenue, It is stated for the applicant that the
Commissioner of Land Revenue had not counter-signed his
Self-Appraisal Report Fn; the said period, While it is
urged for the applicant that his ACRs for the relevant
period were not considered on the ground that they were
not counter-signed by the Commissioner of Land Revenue,

the same was denied for the respondents,
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1. The Secretary, Dept.of Personnel and Training, B PR
Union of India, Administrative Reforms 4
and Public Service, Central Secretariat, s S
New Delhi.
2. The Secretary, U.P.S.C. Dholpur House, New Delhi, S
.3. The. Chief Secretary to Govt.(GAD:Section} Dept., . .
+ State of A.P. Secretarjat Buildings, Hyderabad. ¥ Y oy

4, bne copy to Mr.Y.Sﬁryanarayana, Advocate, CAT.Hyd.
5. One copy to Mr.N.V,Ramana, Addl.CGSC.CAT.Hydy
6. One copy to Mr D.Panduranga Reddy, Spl. Counsel for A.P, Gov,g.%1

car.Hyd., - * 4 i
7. One copy to Library, CAT.Hyd. ‘s '
i
8. One spare COpY. N | ?
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| 3. Today the Recq;q qFY?roFeéﬁings oP thevSelec—
tion‘Committee, which:met on 6-1-1990 - for consideration
for prbmotion‘to IAS from AP State uudta‘is produced,
Iﬁ is. noted in the‘said.necurd that the ACR. for the
period from 6-8-1981 to 30-7-1982 in regard to the
applicant uasmnotucouhter~signed by the Reporting

AN Lok Pesled
Officer. The Reporting Officer, retired. _Sa, it does
Rt disclose that the remaining period for which the

appbicant was on duty for the relevant period was

countersigned by the Reporting 0OfPicer, It is not a

,e Ccase uvhere the Selection Committee endorsed that they
could not consider the case of the applicant for want
of counter-signature by Reporting/Accepting Officer,
As such on the basis of the record, it had to be held
that the Selection Committee perused the relevant
ACRs of the applicant and they had given the gradings
on the basis of his overall berformance.

4, It is not a case where any malafides ars alleged,

?\1  Thus, there are no grounds for interfering with thé

3 z%gpadinggrgiven to the applicant for the year 1890,

| 5. The OA thus fails and accordingly it is dismissed,

No.costs,/
Weddw
" (&.8. Gort g | (V. Neeladri Rao)
Member (Admn Vice Chairman
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Bated : Abgust 12, 94
Dictated in Open Court
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Dismissed
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Dismissed
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